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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

WEDNESDAY, THE FIFTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE SRI JUSTICE N.V.SHRAVAN KUMAR

WRIT PETITION NO: 25610 0F 2026

Between:

1. B. PRAKASH, Son of late B. Ranga Swamy, Aged about 70 years, Resident
of H.No.5-9-22l76, Adarsh Nagar, Hyderabad - 5b0063.

2. B. MURALI KRISHNA,, Son of late B. Ranga Swamy, Aged about 60 years,
Resident of Ashoka Badam Apartments, First Froor, Road No.5, Banjara Hi[s,
Hyderabad -500034.

3. B. VENKATA KRISHNA,, Son of late B. Ranga Swamy, aged about 58 years,
Resident of G2, Totem Banjara Apartments, noaO ruo. t +, Banjara Hills,
Hyderabad, Telangana State-500034.

4. C.P.B. LAXMI,, Wife of C.B. prasad, aged about 50 years, Resident of
H.G.C., 104, Ombar Layout, Near Fire Station, 2nd iross Banasawadi,
Kalyan Nagar Post, Bangalore.

5. K. JANAKI DEVI,, Wife of late K. Chandrashekar, aged about 67 years,
Resident of G2, Totem Banjara Apartments, Road No.14, Banjara'Hills,
Hyderabad, Telangana State-500034.

6. E. ADI LAKSHIVI,, Wife of E.N. Setty, aged about 81 years, Resident of 1-1_
71Ol2,Siri Vani Kuteer, Gandhi Nagar, Hyderabad.

7. E. NARENDRA KUMAR,, Son of E.N. Setty, aged about 62 years, Resident of
1-1-71012, Siri Vani Kuteer, Gandhi Nagar, Hyderabad.

B. E. TAPODHAN KUMAR,, Son of Late E N Shetty, Aged about 59 years,
Occupation- Business, Road No.14, Door No.435, ln Eaghyanaga, StrOio
Compound, Banjara Hilts, Hyderabad.

9. B. PADMA,, Wife of B. Venkata Krishna, aged about 55, Resident of G2,
Totem Banjara Apartments, Road No.'14, Banjara Hills, Hyderabad,
Telangana State-500034.

10.8. PRAVEENA,, Wife of Murali Krishna, aged about 57, Resident of G2,
Totem Banjara Apartments, Road No.'14, Banjara Hills, Hyderabad,
Telangana State 500034.
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...PETITIONERS
AND

1 THE STATE OF TELANGANA, Represented by its principal Secretary,
Revenue Department, Dr. B.R. Ambedkar Telangana Secretariat, Tank Bund,
Hyderabad, Telangana

THE DISTRICT COLLECTOR, Hyderabad District, Tetangana State2

...RESPONDENTS

Petition under Arrcre 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue an appropriate Writ. order or Direction more particularly one in the nature of
writ of Mandamus declaring the action of the Respondent No.2 herein in not
considering the representatron of the petitioners dated 27.01 .2026 as directed by
this Honorable court by orders in w.p.No.18640 of 2o1o dated 15.04.2011

confirmed in wA.No.117 of 2012 dated 23.07.2014, w.p.No.19203 of 2010 and
batch dated 2208.2024 and w.p.No.'18459 & 19204 of 2010 dated 17.12.2024 as
illegal, arbitrary, violative of principles of natural justice and Article 300-4 of the
constitution of lndia and consequenfly direct the Respondent No.2 herein to
consider the representation of the petitioners dated 27.o7.2026 by passing
appropriate orders in the appltcations of the petitioners.

l.A. NO: 1 OF 2026

Petition under Section 151 cpc praying that in the circumstances stated in the
affidavit f led in support of the petition, the High court may be pleased to direct the
Respondent No.2 to forlhwith consider the representation of the petitioners dated
27.07.2026 as directed by this Hon'ble court by orders in w.p.No..18640 of 2010
dated 1504201'r confirmed in w.A.No.1'r7 of 2012 dated 23.07.2014,
w.P No.19203 of 2010 and batch dated 22.08.2024 and w.p No.18459 & i9204 of
2010 dated 17122024

Counsel for the Petitioner: SRl. p SRt HARSHA REDDY

Counsel for the Respondent No.1 & 2: Ms DARA HARITHA KIRAN,
AGP FOR REVENUE

The Court made the following: ORDER
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IN THE HIGH COURT FOR TIIE STATE OF TELANGANA AT
HYDER.TTBAD

THE HONOURABLE SRI JUSTICE N.V. SHRAVAN KUMAR

WRIT PETITION No.2561O of 2026

Date: O5.08.2O26
Between:

B. Prakash and 9 othcrs
Petitioners

l\ rr rl

Thc State of Tclangana Sratc, Rep. bv its
l)rinr-ipal Sccrctan', Rcvcrruc l)('parLmcnl.,
ll.R.An'rbeclkar'lclangiin:r Secrctitrial,
Tank Bund, IIl.derabad, 'l'clarrrganrr and
al)othcr.

... Respondents

ORDER:

I{earcl Sri P.Harsha Reddr,, lcarncd counsel for t]rc peLiLioners

and Ms.Dara Haritha Kiran, Icirrncd Assistant Government I)leader

lbr Iicvenue appearing lor rcspondent Nos. I and 2. With their

consjcnt, Lhe writ pctition is trcrng takcn up for disposal at the

ac.ln-L jssion s[aB(] Llscii.

2. 'l'his u,rit petition has becn filed sccking the following prayer:-

" ....to lssue nn npproprinte Writ, Order or Directton ntore parlicuLwLrl
one in tlrc nnhLre of Wnt o.l- MtrLiuntLs decLaring tlrc rctiotr of llr
Respondent No.2 ltrein irt uoL consideri g tlv rcprcscntttlion o_f Iiu:

Petitioners dnlcd 2/.0 /.2026 as tlirectetL by tltis lTonoruble Court by
orders in W.P.N0.18640 of ).UA dnkd 15.04.2017 confinned in
ls/.A.No.117 of 20'12 dntcd 23 0i.2014, W.P Ntt.'192()3 o.f 2UA ntul
bntch dnted 22.08.2024 aird l,a,/.Ir. Ntr. i 8,159 u 19204 of 2010 dntarl

17.12.2024 rrs tllcgal, rirltilrttru, ttolrttii.'c ol ltntriph:s oI tmLttntl lusliet'
rtnd Artrcle 30A 1\ ol Llk'Colslrliriror pI lttdtLt rrttl t'ottsL'rlLrerttlry LLrcct

llt lltspottrfuttl .',,'r).) lrn'ttL /r) r.)rl',1(/('1 liii ,','itt','..'tt!tLttttt t,{ Lit
P,.,litrt,ttcrs LltlLtL .l , .i) 'r(J.)() i, / lrr,,5/i,.1 tltiti'tltrinlt trrL'rs iti lltt'
t+)lltt tllLons of llr Pt!ttittturi ttttti ltts\...'
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2
.1 Thc c:,rsrc of the pctitionr:rs, in brit:[, is that the petitioners bcing

thc legal l'i'irs of littc [3.Rangasu.amv, clairn

possession ol lanrl admeasuring Ac.2 l O guntErs

Brrnjar:r Hi1,s. I Ivrlcrabacl u,hrr.h

ou,nership and

in 31'.\o. 12() 156,

was c:rrlier plrrchascd uide

rctlrsLct'r'ri s;it,' (l(,, (l Clr(,(i O.l ().) ic,]gr,1 . l)rrrsuanl Lo Ci.O.Ms.No.166,

il:rrr.d 1f,02.'()t)E ,r.t( llLrilL,r.rr\ apili,cd lcr rr:gula.zalio. of thc

sul-r-iect land. Up.n ernquir-v, the Mandal Rever*re officr:r, l)rstricr.

I-c'el comn'rit ree and State Level committee successivelv verrfied their

possessior-r. recommcnded regularization, determined rhe

requlariz:rrion fec and L1'rc chicf commissioner of Land Aclministratron

dir.r:ted th(' I)rsrrrcl c.lle.t.r to collcct tl'rc saicl fcc am.unL and

rclrIrl c'r r l:', ir I r . r n . r' Ilrr\ r'r f :. ( rr1rr''rn t(, L11(' re(.olrllnCrrclaItOns. lhc

I)islrrci c.llr ,'tor aclrlr-css.rr a lct|er .lar.Lr 27'.0s.201() see kin.q

rejc'ction of rh. applicatrons. r:ompr:l!ng the potitr.ners to lilr: a batch

of u'rit peritLons. 'l'hrs Court. bv orders dated 15.04.2011 in

W.l'.\o.l8:160 of .2010. (confirmcd irr W,A.No. l17 ol 20t2 dated

23.(.)7 20l1). cluasheci Lhc colrector's letrer a.d clirected consicleration

of the pcrittotrers' applications. Thereafter, by common judgmcnts

cat,'Q 2-2.t)t.,:1.)2 I l-. \\.1).Nrr. l!.r03 oI 2(_r lg o,,.., [;:rrch :rnd in

\\' I' \os 1ii 1 r(, ;lrri .r )a)-1 ol .1010 r,llt:,.:cl i a.l),.2A24, thrs Court

agai. dircc:r cl :hr, :cts1t.rrd..ts to c.onsiclt_.r f hc petitioners, c laim lor

rcgrrl:rrizrrtiol I)r.spiLc Lhc pctitioncrs repri, sen tartior r dated

27.()7.20).6. no acLion h:rs becn taken b-r. rhe rcspondents. Aggrieved
thcrcb-r.., the pr( sen I u.rit petlt jon is liled.
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4. Lcarned counsel for the petitioners submits that the petitioners'

applications for rcgularization under G.O.Ms.No.166, dated

16.O2.2OO8, r.r'erc dull rccommendt:d b-r' thc Mandal Revenue Officer,

rhc [)istrict l,cvc] Conrrnirtec :ind LlrL: SLaLc i,cvcl Committcc, arld the

regularization fec was also detcrmincd. Learned counsel submits that

desprte the directions issued by this Court in W.P.No.18460 of 2010

datcd 15.04.201 1, confirmed in W.A.No.117 of 2012 dated

23.O7 .2014, and the subsequent common judgments dated

22.Oa.2024 in W.P.No.19203 oi 20 10 and batch and dated

17.12.2024 in W.[).Nos. I8459 and ]9204 ol 20 10, rcspondcnt No.2

has lbrlccl to implcmcnt tlrc said clirer:tions. I-carncd t:ounscl,

Itrcrcforc, sceks a direction to rcspondent No.2 t.o consider lhe

pe t.iLrone rs reprcserltaLion daLcd 2'f .O'/.20'26 and implemcrll the

aforesaid orders.

5. Learned Assistant Government Pleader for Revenue submits

ttrat the petitioners' representation dated 27.O7.2O26 shall be

considered and appropriatc orders u'ill bc passcd in accordance with

lau

6. llaving regard to lhc submissions made b1' Lhe lt--arned counsel

on erthcr sidc and considcring the lacl that this Cor,rrt had alreadlr

issued directions in W.l).No. 18460 of 2O1O dated 15.04.2011,

confirmed in W.A.No. ll7 of 20 12 dated 23.07 .2014, and in the

common judgments dated 22.O8.2024 in W,P.No.19203 ol 2O10 and

batch and in W.P.Nr>s.18459 and 19204 of 20 lO dated 17.).2.2024,

thrs Court decms it appropriiitt: to .lisposc ot lhc u'rit petition
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clt:'cctir:g ilslrorcl('1.' \,r.j to lollrt,.r.th<: a i^r,r 1.1,5.;;1id orclcrs as applicabl(l

[o Lltc pclir:o.-(,I-s r.irse rLncl ltass appropriate orde:s on tlte pctitioners

relrcsenr;rtiol d:rtcd ..)7.O7.)026, in erccordance \r,ith lau. as

(rxp('d itlol I s1], as

u,eeks from the

possrble, prelcrably u,ithin a period of cight (Og)

date of receipt of a copy of this order. and

co1.l'rmunicaLe rhe dr:cision to the petitionors.

1 r\cc.rdi rgr-r. rhrs writ l)ctrriorl starrcrs clisp.scd or. ,r.hcrc sha

ht' t Lrt ordr,:. as [i] (..rsLs

As rr sr:c1rrc.l, misccllancous applications. il anr. pcncling,

sh:rll stancl clc,st,d

SD/. M. OSMAN ALI BAIG
ASSISTANT REGISTRAR

,TRUE COPY//

SECTION OFFICER

'1 . The Principal Secretary, Revenue Department, State of Telangana, Dr. B.R.
Ambedkar Telangana Secretariat. Tank Bund, Hyderabad, Telangana

2 THE DISTR.ICT COLLECTOR Hyderabad Dlstrict, Telangana State

3. One CC to SRl. P SRI HARSHA REDDY, Advocate [OPUC]

4. Two CCs to GP FOR REVENUE, High Court for the State of Telangana, at
Hyderabad [OUT]

5. Two CD Copies

e
To,

DA\

GJP

q.l:"
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HIGH COURT

DATED: 0510812026

ORDER

WP.No.25610 ot 2026

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS

CC TODAY
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